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O R D E R 

16.12.2019   Advocate - Shri Surekh Kant Baxy appears on behalf of 

Appellant – Operational Creditor. Advocate – Shri Pradeep Singh appears on 

behalf of Respondent – Corporate Debtor. Counsel for both sides state that 

the parties have entered into a Deed of Settlement dated 14th December, 2019 

and have compromised their dispute. It is stated that the Respondent – 

Corporate Debtor has towards full and final settlement of claims of the 

Appellant, issued four cheques as appearing in the Deed of Settlement and 

the Operational Creditor has accepted the same. It is stated that for the 

Appellant – Operational Creditor, the Deed of Settlement is signed by Shri 

Arun Thakur – the Authorized Representative of the Appellant (Operational 

Creditor), who is present.  It is stated that on behalf of the Respondent 

Company, the settlement has been signed by Shri Vikram Singh Yadav, Legal 

Retainer who is  Authorized Representative of the Respondent Company. It is  

stated that Shri Vikram Singh Yadav is also present. Counsel for both sides 

and the signatories accept the contents of the Deed of Settlement. Learned 
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Counsel for both sides have tendered copy of the Deed of Settlement for record 

of this Appeal along with photocopies of the cheques which have been issued. 

The learned Counsel for the Appellant states that the original of the Deed of 

Settlement is with the Appellant and the same is shown to the Tribunal for 

perusal and taken back. The settlement is taken on record and marked ‘X’ for 

identification. The photocopy of the Settlement is as under:- 
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 In view of the settlement as above, the Impugned Order by which the 

Section 9 Application was rejected is quashed and set aside and the original 

Application and present Appeal is disposed in terms of the Deed of Settlement. 

The same shall be read as Order of this Tribunal and the Operational Creditor 

and the Corporate Debtor and their Promoters/Directors/Shareholders shall 

be bound by the Deed of Settlement. In case of default, like, any of the cheques 

not getting honoured, the aggrieved party would be at liberty to move this 

Tribunal to restore this Appeal and to pass further Orders including Order of 

contempt.  

 The Appeal is disposed of accordingly.  

 
   

     [Justice A.I.S. Cheema] 
      Member (Judicial) 

 

 

[Kanthi Narahari] 
Member (Technical) 

 
/rs/sk 

 

 

 

 

 

 

 

 

 

 

 

 

 
 


